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%5 DATE_OF ORDER_ ; 11-09-1996 . A
f Between - ' I L
i ' ' , e ' .
: 1. A.Lakshmena Narasimha Rao (OA 1073/96) e y
; 2. M.Jagadeshuaran (OA 1074/96) N s
: 3. D.Mohan Kumar : (DA 1075/96) 1

sevs RApplicants
J : oo And

1, Union of India, rep. by
General Manager, 5.C.Railuay,
Rail Nilayam, Secunderabad.

2, Chief Personnel Manager,
S.C.Railuay, ftail Njlayam,
Sec'bad.

3, Divisional Railusy Manager,

$.C.Railuay, Guntakal Divisgion,
Guntakal.

«+o Respondents

Counsel for the Applicants ¢ Shri T.Pandu Ranga Chary

Counsel for the Respondents @ Shri H.,R.Devara j,5C Por Rlys

THE HON'BLE JUSTICE SHRI M.G.CHAUDHARI : VICE-CHAIRWPAN

THE HON'BLE SHRI H.RAJENDRA FRASAD MEMBER (A}

rr
L

(Orders per Hon'ble Justice Shri M.G.Chaudharil,
Vice-Chairman) .

Shri T.Pandu Rangs Chary for the applicant (in|[all
the 3 cases), Shri N.R.Devaraj, senior standing counssel for i

the respondents (in all the BAs)., The 3 applicants i the
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above OAs are casuel lsbourers mentionad in the letter of the
General Secretsry vide Annexure-II in OA 1072/96 and also are
covered by our observations relating to the four persons whose
cases we have directed the Divisional Reilway Manager, Guntakal
to re-exemine in the light of our observations in order passed

in 0OA 1072/96 decided on 9-9-96 in respect of Y.Abdul saleem

who is also one amongst the persons mentioned in Annexure-II.

3. All the three applicants claim inclusion of their
names in the live register of Casual Labourers and seek absorp-
tion in the regular Class-IV post with consequential benefits.
The se eppiicants claim that they had been engaged in the past
prior to 1984 and thsy uere wrongly dis-engéged after 1985,
Hence that action is liable’to be set a;ide and the relief as

,{-\‘L’Lq' e
prayed granted to them,
A

4, The claim of the applicasnt in OA 1072/96 was identical

st

‘,U,
and after hesring voth the sides although we' f5nd that there
were neither legzal grounds nor sufficient grounds to overlook

the delay and latches on the part of the applicant in approach=-

ing the Tribunal, ’et having regard to an earlier decision of
the Tribunal in CA 28/95 and looking to the circumstances that
only four other persongypart from the aepplicant had remained

to be engaged from out of the eleven labourers mentioned in

-~ . =

Annsxure-I!'tn the said O.A. and having regard to the letter
diveedd loat™
of ;the Chief Personnel Officer dt.21-9-92.ﬂthe Gensral Manager,

South Central Railway may look into the matter and consider

whether record of the applicant being found genuine on verifica-

tion about hisPuork in the past, it may be considered whether p&
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it was possible to grant relief to him, Uhile doing 4o, we

ey also like—to indicatedthat it will be advisable Fgr the

authorities to examine and process the cases of the four other

persons in order to aubid further litigation and had pade it "_H >

clear that theobservations uere made for the benefit of the

| ’ .
authorities concerned and that these will receive due
elthough these were not made as a direction on merits

of the order. These observations conver the prssent

-

attention
or part

Lppliﬂ

cants and therefore we do not consider it necessary tpp keep

these cases pending.

" Thg 0As are admitted,

Notice waived by

Hence we pess the following orders :=

[y .
Shri W.Satyanarayasna on pehalf of Shri W.RDevara j,

Senior stending counsel for the fespondenty.

The OAs are disposed-of in terms of the obger-

vations contained in para=4 of the order of
CA 1072/96 dt.9-5-96,

in this case ac

obsgervzations,

The Respondents sha
t in eccordamce with the saj

A copy of the order in 0A 1

1
d
)72/96

shall be made part of this order while iss*ing

CEXTIFIED TO mzj

the Certified Copy of this order to the autho-
rities,” |
‘S, The Original Applications are disposed of. Nb order as
to costs, ) L
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